
Second Floor, 
Commercial Complex, 
In dir an ag a r, 
BANGALORE.... 560 038. 

Dated: 
230EC 1994 

APPLICATIQ\J NO: 	1095 of 1994. 

APPLICANTS:.... Sri.Y.Thirnrnegowda,Bangalore, 
V/s. 

RESPQ\JDENTS:_ The Divisional Railway Manager(Personnel), 
Southern Railway,Mysore and others. 

I. 

Dr.M.S.Nagaraja,Advocate, 
No.11,Second Floor, I-Cross, 
Sujatha Complex,Gandhinagar, 
Bangalore-560 009. 

The Divisional Railway Manager(Personnel), 
Southern Railway,Mysore Division,Mysore. 

Sri.A.N .Venugopala Gowda,AdvoGate, 
No.8/2,Upstairs,R.V.Road, Bangalore-4. 

Suhject.;.. Ferwarding rf c.*pjes of 
Central Administrative 

--xx-- 

the OrdQr- passed by the 
Tribunal, Bang al,r.. 

Please find 
eflClsed herewith a copy of th ORDER/ 

STAY ORDER/INTERj ORDER/ PassEd by 
this Tribujj in the above mentioned aPPlication s) on l5.i94 

/
I. 	 EGISThM 

ICIAL BRANCHES. 
gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

ORIGINAL APPLICATION No.1095/1994 

THURSDAY, THIS THE 15TH DAY OF DECEMBER, 1994 

SHRI JUSTICE P.K. SHYAPSUNDAR .. VICE CHAIRMAN 

Shri V. Thimmegowda, 
Aged 72 years, 
S/a Late Sri Yalakkegowda, 
2799 9  II th A Cross, 
'D' Block, 2nd Stage, Rajajinagar, 

Bangalore - 560 010. 	 ••. 	Applicant 

(By Advocate Dr. M.S.  Nagaraja) 

Vs. 

The Divisional Railway Manager (Personnel), 

Flysore Division, Southern Railway, Plysore. 

The General Manager (Personnel), 
Southern Railway, Madras. 

The Railway Board, 
Represented by Chairman, 
Railway Board, Rail Bhavan, 
New Delhi. 

Union of India, 
represented by Secretary to Govt., 
Ministry of Railways, New Delhi. 	... 	Respondents 

(By Advocate Shri A.N. Venugopal, 
Standing Counsel for the Railways) 

OR D E R 

I have heard both sides and now find that the applicant's 

claim for payment of retiral benefits has since been met with, but, 

counsel for the apolicant, Or. M.S. Nagaraja adds that his client's 

claim for paymt Of other incidental benefits also require to be 

;-: 	considered. But, the Railway administration, the respondents here- 

,?. 	_ ,\ 
in who had filed an objection statement along with the affidavit 

CT at Annexure-Rl., obviously made by the Divisional Officer, Personnel 

)
'Branch,ysore, indicating that the hurdles in the way of the 

retiral benefits due to the applicant has been now cleared by the 

ii 



SM 
	

.. 

department and that 6e will be ome entitled to all such benefits 

as indicated it Anneure—R1 su ject, however, to the applicant 

undertaking to repay the benef tc which he has already received 

in ft- e form of ( ontriLutory Pro ident Fund, etc. etc. 

Dr. Iageraa for the applicant says that whatever is 

due from his c. lent in t erms o F the order at /knnexure—Ri, same 

may be adjusted aqairst the re iral benefits still due to the 

applicant from the dpartment 3nd thereafter the residual benefits 

	

/ 	be computed and paid to him asi  soon as possible. I place on record 

thc statement iif Dr. Naareja s aforesaid and direct the Railway 

administration to pa to the applicant all the retirel benefits due 

to him after d 3ductirg whatever is due from the applicant and a 

final payment e made thereaftr within two months from the da€eof 

receipt of a cpy of this orde 

Dr. Jagarae also st tes that his client is entitled to 

some promotion and other  inciIental benefits. Obviously, that 

does not form :he subject mat 
	

of this proceeding and therefore 

is not open fo' adju1ication. The applicant, if inclined, may make 

a representati)n in that beha 
	

to the Railway authority seeking 

S 	 promotion and ohatevor else i due to him and oi receipt of suçha 

' 	representation, the Railway a thorities will pay heed to the same 

j1. 	

and dispose it off ii accorda cc with law, within three months from 

the date of reeipt Of such a representation. 

Uitt this Order, ths application stands disposed off 

UE co?' finally with r orde as to c sts. 

I J.- 

StT Offlce 	 - 
Central Administrative TrjbUflI 

Bang&ore Bench 
	

(.K.SHYAM5UNJAR) 
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